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PER DUVVURU RL REDDY, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order of the
Id. Commissioner of Income Tax (Appeals) 5, Chennai, dated 31.12.2018
relevant to the assessment year 2013-14. In the grounds of appeal, the

assessee has mainly challenged the ex-parte order passed by the Id. CIT(A).

2. Brief facts of the case are that the assessee filed its return of income
for the assessment year 2013-14 on 26.09.2013 declaring total income of
%.(-) 24,23,794/- under normal provision and %.97,894/- under section 115JB

of the Income Tax Act, 1961 [“Act” in short]. The return filed by the assessee
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was processed under section 143(1) of the Income Tax Act, 1961 [‘Act” in
short]. Subsequently, the case of the assessee was selected for scrutiny and
against statutory notices, the assessee filed various details. On perusal of
the details furnished by the assessee and considering various submissions
made during the course of assessment proceedings, the Assessing Officer
completed the assessment under section 143(3) of the Act by assessing the
total income of the assessee at I.NIL after making various additions. On
appeal, since the assessee could not responded/ represented his case, the

Id. CIT(A) dismissed the appeal.

3. On being aggrieved, the assessee is in appeal before the Tribunal.
The Id. Counsel for the assessee has submitted that the Id. CIT(A) has
erroneously dismissed the appeal summarily without going into the merits of
the case. Thus, the Id. counsel prayed that suitable directions may kindly be
issued to the Id. CIT(A) to adjudicate the issues on merits by giving an
opportunity of being heard to the assessee. On the other hand, the Id. DR

dutifully supported the orders of authorities below.

4. We have heard both the sides through video conferencing, perused
the materials available on record and gone through the orders of authorities
below. On perusal of the appellate order, we find that the assessee has not

made any efforts either to put his appearance or filed written submissions or
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proper explanation against the objections of the Assessing Officer with
evidences, if any, to represent its case before the Id. CIT(A). Before the
Tribunal, the assessee has challenged only the exparte order without raising
any grounds on merits. No authority can decide an appeal upon the grounds
of appeal of the assessee without any supporting evidence, etc. In view of
the above, the assessee is directed to furnish all relevant documents with
cogent evidence along with suitable explanation before the Id. CIT(A) and
the Id. CIT(A) is directed to adjudicate the issues raised in the appeal of the

assessee after affording an opportunity of being heard.

5. In the result, the appeal filed by the assessee is allowed for statistical
purposes.

Order pronounced on the 27" October, 2020 in Chennai.
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